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Order(Oral)

Justice B. Panigrahi, Chairman

Upon hearing the learned counsel appearing for both the parties and on
perusal of the order passed by the respondents in the disciplinary proceedings
dated 20.10.2005, it appears that the respondents have disposed of the
diéciplinary proceedings. Since the final order has been passed withholding one
increment for a period of one year without cumulative effect with immediate
effect,_théfef_ore, no further directions are required to be issued. Accordingly, the
Contempt Petition is closed. However, the applicant, if he so desires, can
challenge the validity of the order passed by the disciplinary authority, by filing a
separate application before the appropriate authority. , _ «*"}')
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